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RESOLUTION   RE.   PROVIDING  FREE 

AND COMPULSORY EDUCATION FOR ALL  
CHILDREN   UNTIL  THEY   COMPLETE 
THE AGE OF EIGHTEEN YEARS—(contd) 

M

R. DEPUTY CHAIRMAN: I think, the House has 
agreed to this suggestion So many names have 
come. I said, all lames should be included and a 
ballot ihould be drawn, so that one may uot »ay that 
his name is not here and so on. 

 
MR. DEPUTY CHAIRMAN: It will be a short-

duration discussion. 'The latest situation in  Sri  
Lanka.' 

 

There are different forms. Therefore, I •aid, 
all names should be included and a ballot 
should be drawn. We should have one 
uniform pattern whatever may be the form. 
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MR. DEPUTY CHAIRMAN: I shall 

first put the amendment of Shri Yadav to 
vote. s 

"That at the end of the Resolution, the 
following be added, namely.— 

"and for the closure of public schools 
to achieve uniformity in education." 

The  motion  was  negatived. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That leave be granted to the Mover to 
withdraw his Resolution." 

The motion  was adopted. 

"The Resolution was,    by leave, withdrawn 

***For text of the Resolution, see R.S. 
debates dated 29th July, 1983. 

RESOLTION   RE.    LEGISLATION   
.TO MAKE LEGAL AID 

ORGANISATIONS .    FOR THE NEEDY 
AND POOR STATUTORY 

MR. DEPUTY CHAIRMAN: Now we 
take up the second motion by Shrimati Roda 
Mistry. 

SHRIMATI RODA MISTRY (Andhra 
Pradesh): Mr. Deputy Chairman, Sir, how 
much time will you give me? 

MR.   DEPUTY     CHAIRMAN:      lee 
minutes. 

SHRIMATI  RODA  MISTRY:     Thank 
you. 

Sir, I beg to move the following Re-
solution:— 

"Having regard to the fact— 

that the Boards established for 
administering Legal Aid and Advice 
Schemes formulated for providing legal 
aid to the poor do not enjoy sufficient 
authority for implementation of the same 
in a comprehensive manner; 

that State Governments are aot 
seriously motivated in implementing the 
schemes; 

that no proper publicity programmes 
are being formulated by State 
Governments for making the legal aid 
schemes successful; and 

that the said Boards continue doing 
good work despite not having sufficient 
legal, administrative and financial 
powers; 

■ 

this House recommends that Gov-
ernment should bring forward suitable 
legislation to make the legal aid or-
ganisations at the Centre and the States 
statutory with adequate, lowers and full 
authority to perform their tasks successfully 
for the needy and poor of the country." 

Sir, the resolution "is moved by me to urge 
this august House to take notice of the 
multifarious difficulties faced by the legal aid 
and advice schemes set up by the Government 
of India in 1981, and to 


